~IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL-

HYDERABAD BENCH : AT HYDERABAD

GA 490/95, Dt, of Order:24-4-95,

A.Jamas ‘

. s-Applicant
Us.e
1+ The Director, Central Tobacco
Research Ipstitute (Indian Council of
Agricultural Research),
Rajahmundry-533 105, £.G.Dt., AP.

+ s sREspondent
|

Counsal for the Applicant : Shri P.Venkateswarlu

- Counsel Par the Aegpondents : Shri N.VY.Ramana, Addl,CGSC

CORAM:

THE HON'BLE JUSTIFE SHRI V.NEELADRI RAO : VICE-CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN i MEMBER  (A)

L 2.
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To

1. The pirector, Central Tobacco
Research Institute(Indian Council of
Agricultural Research), Rajahmundry=533 185, W.GeDist.A.P.

2. One copy to Mr.P.Venkateswarlu, Advocate, CAT,Hyd.
3. One copy to Mr.N.V.Ramana, Addl,.CGSC,CAT.Hyd.

4. One copy to Library, CAT.Hyd.
S. One spare copy.
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G.A.490/95, Dt, of 0rder:24-4-95.

3

(Urder passed by Hon'ble Justice Shri V. Neeladrl Ram,
Ulce-Chalrman)

i . oA « ,

* * =3

Thig Original Application was filed challenging the

transfer of the applicant from Guntur to Kandukur as per
impugned order dt.4-4-%5, Even in the impugned order it is
gtdted that thse saié transfer is as per the recommendations

of the transfer committee.

| '
Ze In pursuance of the directions of this Bench, the report
of the Transfer Committee is placed hefore us. No malafidies
vere attributed tm‘the Members of the Transfer Committee or to
the Director uhnAissued the impugned order, On perusal of the

record produced, malafidies cannot be atﬁgéaﬂ%ed.daéiung$_-

Je But it is sFated that the applicant was transferred from
Guntur to Kandukur when he has no;\euen completed one year of
service. It is a matter for consideration by Birector or the
higher authority. Hence the app;icant, if hs so chooses, can
make a rapresentatuon Ubg; the Director/Higher Authority re-
qﬁesting for retention; 1f such a representation is going to be
mads by Registered Post with Acknowledgement ODue by B-5=95, the

same has to be considered in accordance with law and the same

haﬁ to be disposed expedetiously and preferrably within tuo uegks

from the date of feceipt‘of the same.,

4, The Original Application is ordered accordingly. No costsy
| ’K{f,(/).-i\‘rr} :{»__%
R.,RANGARAJAN) ' (V.NEELADRI RAG )
Member (A) Vice=Chairman

Dt, 24th April, 1595,
avl/ Dictated in Upen Court.
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'.THE HON'BLE MR. JUSTICE v, NEELUDRI RAO
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ORDERAIUDG MENT :
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Admitted and Interlm dlrectlons ,
issded, _ : e

“Allowkd,

Disposed of with ‘directions, .

Dismissed.
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Dis ssed as.withdrawn

Dismissad for default.

. Ordéred/Rejected.
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